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13.56 hrs

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1992-93

‘[English]

MR. DEPUTY SPEAKER: The House
will now take up distcussion and voting on
the Supplementary Demands tor Grants
(General) for 1992-93.

Motion moveda:

*That the respeclive supplementary
‘sums not exceeding the amounts on Reve-
nue Account and Capital Accounts shown
.in @ third column of the order paper be
grantedtothe Presiziént out ofthe Consoli-
dated Fund of India to every the charges
that will come in curse of payment during
the year ending 31st March. 1993 in re-
spect of the following demands enter in the
sacond ooiumn thereot:

Demand nos: 5. 6, 9, 11,15,24,27.43.
51,52,63,67.71.72,73,77.78.79and 81 .~

MR. DEPUTY SPEAKER: The ime al-
lotted is two hours. Now, | request the hon.
Mintster to intiate the discussion.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE ‘SHRI SHAN-
TARAM POTDUKHE): The discussion
should start right now.

[Transiation]

- DR. LAXMINARAYAN PANDEYA
{Mandsore): Mr. Deputy Speaker, Sir, the
hon Minister has movers a motion 10 dis-
cuss thelsupplementary demands for grants
R is regretful that this Government whose
deficit is constantly decreasing propagates
it economic policies and says 1o the public
that & will overcome the economic policies
increasing propagates its economic poli-
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cies and say 100 the plm that & will

-overcome the economics crisis sooh as

well overcome the econormic the economic
crisis soon and ‘will bﬂﬂg maore grvmg
exhchange. The entire machinery is run-
ning in deficit. All undertakings under the
Government are running in loss. The gov-

* ernment is wasting a lot of funs on its

schemes due to which the country facing
economiccrisis day. The Government talks
about curling its expenditure, but actually
there has been no reduction in government
sponges. This has adversely affected.the
market. Prices an incurin day by day, which
has over bred the common man. it is clear
fromthe data of last 610 8 months that there
has been a 40 per cen increase in the
prices. Again the Government has come
with supplementary derhands involving
crores of rupees. | don't know one what
basis they are making these demands. it
nas failed to control its expenditure and 10

. stopthe misuse of government machinery.

It has also not been able to cut down the
heavy expendiure on the Ministers. It only
wans lo waste the har earnea money of the

public by bnnging supplementary and other
gemands This s nol justiied

Inthe context of these demanas, | would
like to draw the atnention of the House on

" two-three demands. Some funds ave been

demanded for the Scooters India Limited.

" Why this company is running in loss? Why

the value of its share has gone down frem
Rs. 10 Rs.2. Now, the Government is going

10 help has until The demands of two wheel-

ers is increasing but the gemand of two
wheelers manufactured by the scooters
India Limited is decreasing. The situation
has come 0 such pass that now it is pro-
posed to be soldto some private company.
Earlier, such aproposalhas come for BEHL
also. | would request that this issue should
be given some senous thought These
expenditures snhould be should be con-

trolled. The conaition of these undenakings
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‘shouldbe improve. You have not been able
to do 5o0.

| had earier also raised a question
about scooters India Limited. After all, why
such asitudtion has arisen? Scooters India
Limited also manufactures three wheelers.
There is a great demand of three wheelers
inthe country but no efforts are being made
to increase the marufacturing capacity of
tree wheelers. | want hat adequate atten-
tion should be paidto it and some improve-
ments should be brought about.

14.00 hrs

The second dgemand releas to National
Textile Corporation. One day, | had asked
the Minister of Textile about the conddion ot
National Textiles and he had replied that it
was satisfactory and he was going to im-
prove it more. Why the number of sick
textile milis ts on the nse? Miis have
contingusly been closed down i Mahar-
ashtra, Gujarat and Madhya Pradesh. The
mills run and controlied by NTC as well as
those in private secid-s are getting closed
down. The textile industry is on he verge of
collapse. The Abid Ali committee was
appointed {o suggest the measures for the
revival of these sick mills, u the Govern-
ment has keep s report aside. No action
has been taken on hat report due 1o which
lakhs of workers zre likely to be rendege
jobless. Now the Government is asking

themtotake retirement benelits. Ademand °

forfunds have been made here for that
purpose.

No efiorts have been made 10 improve
the condition of NTC. Only the higher posts
are being created for the influential people
and the poor workers are being derived of
their livelihood. So, | would tke to say that
this issue should be considered seriously. |
had drawn the attention of the Government
onwards a package programme proposed
by the Madhyafradesh Government io run
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the Rajkumnar mill, Hira miti and Sajjan mill
situated in Indore. Ujjain and Ratlam re-
spectively cn a cooperative basis. The
Centre was asked to consider this pro-
gramme and approve it. Butthis programme
was not approve. The present situation is
that even after spening crores of rupees
and doing a little moernsation, the mills
have become sick. Only God knows when
they will close own plunging he future of
lakhs of workers in darkness.

| want that the Government should give
proper informatron in this regard. The
Governmentis demanding funds for Scoot-
ers' India Ltd. and the NTC. It 1s cannot
reduce their expenditure. tis notconcerned
for the revival of such sick mills ang under-
1akings so that the affected workers couia
get proper employment. What are Ihe rea-
sons behind these milis becoming sick?
Large-Scale closing down of mills in Ma-
narashtra has thrown lakhs ot workers on
the rgads/ Closing aown of gmils in Madya
Pradesh has rengered thousands of work-
ers jobless. They are hunger-sirike and
demanding grants-in-aid from the Govemn-
ment What is the taxi policy of the Govemn-
ment? Due to this wrong textile policy, there
willbe no improvement inthe system, Even
funds continue to be provided lo the NTC.
Our entire textile industry is on the verge of
collapse due to this wrong policy and this
has adversely affectedthe loreign exchange
earnings of our country. This has affected
the exchequer of the Government. There-
fore, it should senously consider this iIssue.

Mr. Depuly Speaker, Sir, througn you,
| would like 10 draw the attention of the
Government towards the Bhopal gas 1rag-
edy. Funds have been demanded for this
also. He said that °

*This additional amount of Rs. 26 crore
is:-meanl for providing interim reliel to addi-
tional one lakh victims ol Bhopal Gas re-
gency in order to comply with the orders of
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[Dr. Laxminarayan Pandeya]

the Supreme Court. For this purpose an
advance of Rs.-12 crore drawh from he
Contingency Fund of India will be refunded
to the Fund after the Supplementary De-
mands for Grants are voted. A provision
has been made inthe Budget Estimates for
the year 1992-93 to meet the expenditure to
be incurred on the office of the welfare
Commissioner of the Bhopal Gas victims
under the Public Accounts. 1 has been
decided that his expenditure from he con-
solidated Fund of India be treated as the
direct expenditure of the Government. As
such, supplementary Demands for Grants
(Token) have been made for reappropria-
tion of the concerned provisions.” What is
the present position of Bhopal Gas victims?
Earlier, there were 36 wards of the victims
which has now gone upto 56. The number
of people affected by this tragedy as con-
tinuously risen in the entire city, but their
claims have not been settled in the way
they should have been. The court is reject-
ing their claims on flimsy grounds. This is
véry unfortunate. The poor are dying. There
was massive leakage of gas duethefaultof
the multi-national company, the Union
Carbide. This was one of the world's works
tragedies. | was also present in Ehopal an
hat fateful day. There was panic every-
where and thousands of people died. Thou-
sands of people lost their times and were
taken ill. There is no arrangement for their
rehabilitations treatment. A large number
of people are sutfering from ophthalmic and
stomach disorders an several other ship-
ments. In view of their condition, he pro-
posed amount of assistance in to inade-
quate. Arrangements should be made for
providing hem adequate assistance. Now
the Centre is only accountable for it, as it
has already dismissed the Madhya Pradesh
government. Now, it cannot say that the
Madhya Pradesh Government is slacken-
ing inits efforts. It has too take direct action
now. The Government should take proper
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action so that the victims of ga leakage
couldget help intime and can lead their life
properly. Nothing will be achieved by pro-
viding meagre assistance. You should
consider the issue. | would like to submit
thatthis Government is not doing any work
properly. Actually, they do not want that the
work should be done properly. Had their
intendants been clear, their policies also
would have been right and this would ave
led to right results. But this has not hap-
pened, as neither their intentions nor their
policies are right. Everyone is aware of the
results which are coming to the fore. There
is economic crisis everywhere andthe price- -
rise has gone up to such a eight that it as
made the life of commaon man miserable. |
would like to submit that the Bhopal gas
tragedy as already caused enormous suf-
fering to the people and at ieast, the Gov-
ermnment should not give them more sorrow.
My only request is that it should make all
necessary efforts to overcome their plight.

Mr. Deputy Speaker, Sir, | would like to
submitafew points about fenilizers. Chemi-
cal fertilizers are being imported. Subsidy
provided onfertilizers as been withdrawn. it
has caused a lot f hardship to the farmers.
At present, Urea is being sold four ties
higher than the actual price. The prices of
Super Phosphate and DAP have alsogone
up. This increase in the prices of fertilizers
will force the tarmers 10 put less quantity of
ferilizer in the fields. it will have adverse
effect on production. This decision of the
Govemnment will adversely affect crop pro-
duction. A demand made by the Govern-
ment inthese Supplementary Demands is
thatthey want to increase the production of
fertilizersinthe country. We have no objec-
tion to it, but still the Government cannot
escape tromlhe consequences fthe indus-
tris done to the farmers and the shattered
economic conceiting in the counlry. So, |
would like 1o submit tat these issues shouid
be considered seriously. This withdrawal of
subside onthe fertilizers is no proper. Alter
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withdrawing it, it is being said tat as the
prices ave not inc;sased, import is being
mada. | would Fke ¥ ask what the fertilizer
plants here willdo?. (hey willruninloss and
again grants will be Jemanced to compen-
sate that loss. Grants will be provided to e
fertilizercorparatior and other corporations

and for tat, demanc's \+ill be made to com- -

pensate that loss. | think that the centre is
only responsible fcr this situation. There
was adequate fertilizerinthe countryandin
view of demands, there was no need to
make import. Evenif there was a little more
demand, it could ave been met. Now it is
heing said openly tv import them. Let the
Governmentimport oil, fertilizer orany other
commedity. There is no objection. We
cannot support these Supplementary
Demands for Grants if the Government
continues to import foreign goods and
shatter the economy cf the country.

14.09 hrs.

[SHRI TARA SI'NGH in the Chair

Mr. Chairman, Sir, | would like t submit
about he aid given for rug relief. Recently,
this issue was raised by the hon. Members
from Maharashtra, Gujarat, Uttar Prades
andBihar. The Government should provide
funds fordrought re'ief. Centralteams were
sent to those Ste'es. They went there,
studies the' situatinn and submitted their
reports to the Government. Funds were
demanded from the Government in this
regard, but nothing was given. As a result,
the State Governm.ents had to bear all the
expenditure and tt o farmers living in the
villages did not get adsquate help. Today,
the Government is demanding fundsin this
regard, but this is nat justified.

| would like to submit something about
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IDPL also. This company, which manufac-
ture’s life saving drugs, is also running in
loss. In view of heavy demand, the sunply
of these drugs-is not adequate. The reason
behindthis loss is inthe heavy expenditure
incurred on creation of higher posts and
appointment of influential persons on hem.
They are provided with all the facilities. At
several places, Government officials like,
Registrars, Deputy Registrars and Assis-
tant Registrars have been appointedtthose
posts andtheir salaries are drawn fromthe
fund of the company. So, | would request
that ths situation should be checked.

Why this company is in such a state?
Drugs manufactured by this company are

_muchindemand and it also manufactures

some specific drugs for other companies.
These companies sell other drugs in the
market and earn high profit. Inspite of this,
IDPLiscontinuously running inloss andthe
Government is demanding grants to com-
pensate that loss. As such in view of these
facts, the Supplementary Demands brought
here by the Government are not justified it
should considertisissue seriously. it should
also give clarifications on the points raised
by me. otherwise any ume. the Govem-
ment will demand additional granis by
making Supplementary Demands. This is
the second me that supplementary demands
have been made here and if the present
situation continues, such Demands will be
made hereforthethird time also. Tatis why

‘Iwantthat the Government should avert tis

situation and save the country. It should
check the deteriorating situation. With the
prevailing economic policies, excess de-
mands of Supplementary Grants would not
help in improving the system. The Govern-
ment must pay attention to it. Since other
members of my party will also paricipate in
the discussion, | conclude with these
words.
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[English]

SHRI SRIBALLAV PANIGRAHI (Deog-
arh): Mr. Chairman, Sir, | rise to support the
supplementary Demands for grants.

These Supplementary Demands are of
the order of abeut Rs. 15,027.53 crores.Ina
country of our size with the multifarious
problems that we have, Supplementary
Demands are quite natural. When some
expenditure cannot be foreseen, that obvi-
ously cannot be included total .in the
annual Budget and has 1o be brougm for-
wardtothe House in the formof Supplemen-
tary Demands in course of time. Out of this
totalamount of Rs. 15,027 crores, the bulk of
it1s for the Department of Fertilizer amount-
ing to Rs. 500 crores. So, one-third of the.
total amount is for the Fertilizers Depart-
ment which again, as the hon. Members
know, is to go to the farmer, 10 be paidto the
States by way of subsidies. After the price
revision of fertilisers took place, under the
new fertiliser subsidy policy, the Govern-
ment cf India will be paying subsidy to the
farmers through the State sources. That
way, this is definitely a welcome measure.
This is an additional amount earlier it was
there and recently there was a revision and
arising out ofthat, this Rs. 500 croresis tabe
paid on the head of subsidy. Then, another
Rs. 200 crores is the expenditure to be
incurred by way of working capital loans to
public sector undertakings. We all were
demanding it. There was raher a unanimity
in respect of this demand that our public
sector units should not starve of working
capital and lack of working capital should not
lead the p.thc sector unils to undesirable
closure. So, in this way, this is also a wel-
come measure. Similarly, another Rs. 200
crores is for cash compensatory support for
exports. This is a disturbing area. After the
beralisation policy is announced, the im-
ports are increasing and the exports do not
increase as expected. There is a gap and
this gap is widening. To bridge this widening
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gap, some such measures are also requirea.
So, with allthese things, unless this Is voled,

‘there will be a lot of difficulties and that way
.whenthe intentions are good andthe expen-

ditures could not be foreseen earlier, there
cannot be any cbjection. So, | suppou the
Supplementary Demands.

In our economy, what should be our
national objective? It has got to be growth-
oriented approach with an element of social
Justice. It should be growth-oriented without
hurting the poorest of the poor: lt should be
a growth-oriented policy with an element of
social justice and the income gap between
the rich and the poor should be reduced as
far as possible quickly.

In the total expenditure, fentiliser alone
accounts for one-third of jhe amount. | have
got sdmething to say about it. Our national
objective of growth should also embrace the
cherishedidea of self-sufficiency. We should
always try for self-sufficiency. India being
predominantly an agricultural country and
agriculture being the backbone of our econ-
omy any advancément of agriculture and
modernisation is just not possible without
application of adequate quantity of fertilisers
and we cannot just move forward an inch
also. So, in this area of manufacture of
fertilizers, much more to be desired. We are
still depending on the import of large quantity
of fertilizers. Emphasis should be given to
the achievemneat of sell-sufficiency in these
basic aregs.

lamconstrainedto observe, leave aparn
establishment of new fentilizer plants, thdl
even fertilizer plants that are there are not
working to the full capacity. They are in
different regions. Some of them are also
suffering from sickness. They have devel-
oped sickness. For instance, the fertilizer
plants at Talcher, Ramagundam and Gora-
khpur are sick. Some of these plants like at
Ramagundam and Talcher are units of Fer-
tilizer Corporation of India. They are sick not
for the tauh of the. local management or
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workers but rather Iwsuldcallthem, they are
born sick babias. (Intemuptions)

A new technology called coal-basea
technology, Gemman technology was adopted
.there. It was introduced in India for the first
time. Whereverinthe world, this technolhas
been adopted, all those plants have gone

sick: There is a revival plan also. About Rs.

400crores to Rs. 500 crores would be needed
to revive this plant at Takher. This is a
‘composite plant. it does not produce urea
fertilizer only but linked with it there is
another plant, heavy water plant which is of
immense use 10 our Defence from Defence
point of view. When the fertilizer plant at
Talcher is closed down, automatically it has
its repercussions and heavy water plant also
would be closed dgwn. Therefore revival
programme plan by expertsis required which
would require an invesiment of RAs. 400
crorestoRs. 500crores. Thatis worth doing.
Inthe overallpicture, if you see how much we
are importing, what is the price we are pay-
ing, this is worthwhile.

Similarly, | request that for other proj-

,ects wherever they are, either at Ramagun-

dam or elsewhere, a sincere altampt should
be made 10 revive these fertilizer plants.

Regarding administration of subsidy,
the implementationis tarfrom satistactoryin
the field. Last year, there was enhancement
of price following withdrawal of subsidy. Bul
the policy was such that it should not have
any adverse eflect on the poor farmers,
smallfarmers and marginallarmers because
forthem it was restricled tothe pre-enhance-
ment price as the balance orthe rest was to
be borne by the Government of India by way
of subsidy. But that scheme utterly failed. i
is ridiculous if | am allowed 1o mention one
thing. In the meeting of the District-level
Development Board, even the senior offi-
cers and some people’s representatives did
not know that there was such a scheme of
subsidy for the poor tarmers. Signatures
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were being collected left and right, by some
corrupt officers and black-marketeers and
this money was nol available for the purpose
tor which it was meant. That is know the
scheme is being implemented. So, | would
request the Government of India that they
should effectively monitor the subsidy
scheme in such a way that it underlying
purpose is really achieved.

The workers were doing excellent job
and they were producing more urea in the
fertiliser plant in order 10 meget the growing
need of the farmers. Bul because of non-
paymeni of arrears ot Onissa State Eleciric-
ity Board, the Government of Orissa as
suddenly stopped supplying pdwor 1o this
Plant and it is again facing closure now. |
would request the hon. Finance Minister
who is present here 1o look into all these
things and 10 see that some arrangements
are made 1o pay the dues of the workers in
instalments and that a settlement is armved
at.

As regards the general economy, we
faced precarious economic sftuation dunng
1991-92. We could overcome such a situ-
ation because some effective measures were
taken very swifily which have slarted paying
dividends. But the industnal sector has not
performed properly during the first half of this
year. lis performance i1s poor. Agricullure
suffered, of course, barring in some areas,
duetodevastating floods. There was drought
also in some parts of the country including
Orissa. In other areas, However, the crop
condition is reported to be befier and rice
production is stated 1o be higher this year.
Whatever it is, we cannot rest content with
the progress made in the industnal and
agricultural sectors and we have to strive for
better performance. '

The globalisation of the economy has
meantin the initial phase thatimports have
been tar in excess of expons. Impors were
roughly 40 per cent more than exports in the '
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first quarter of the current financial year.

The inflation figure was very much dis-
«turbing for a long time, about two years. It
was two digit figure. It roseto 16 percent at
a point of time but now it has come down to
7.6. But its impact as to be felt at all levels.

We aretalking of financial and structural
reforms. The banking sector also needs better
attention. The magnitude of the scam was
notimaginable earlier and we have toreform
our banking industry very quickly.

We have the recent Ayodhya distur-
bance and fallouts. We have had such riots
in our country several times.during pre-
independence and post-independence days.
Afterthis, itis forthe first time that such riots
took place in ourcountry. But thistime, it was
fraught with far-reaching and serious inter-
national repercussions. There was appre-
hension in different quarters whether our
economic reforms would be adversely af-
fected thereby. Butthank God, there is noth-

.ing of that sort. After that also, the next
instaiment of loan from the IMF and the
World Bank has come. Butthere is one thing.
Our debts by way of external loan are in-
creasing manifold. We cannot also avoid
taking loans. We cannot manage without
loans. But we have to see that the loan-
amounts that we get are properly used and
that too for productive purposes. It should
generate wealth.

“Rinam Kritwa Ghritam Pivet,
Yavat Jivet Sukham Jivet”

Wa should not stick to this philosophy.
We haveto see that whatever money we are
getting from outside is properly used. We
have to look at the future of the country while
utilising that amount. We have to make proper

DECEMBER 22, 1992

\Grants (Gen.), 1992-93 596

use of that sothat with that money, we strive
towards seli-sufficiency; we build a prosper-
ous, self-reliant economy for our country.

If we look at the conduct, we are giving
money. We are voting some demands in
respect of the Public Sector. Butthe way the
Public Sector managements in different units
in behave is most disappointing. We feel
disappointed. | would say that this extrava-
gance of the Public Sector industrial units
extravagance in Government organisation,
in government offices has 10 be drastically
curtailed. Every bit of money that we are
voting out here by way of this Supplementary
Demands should be spent properly.

With these words, | support the de-
mands.

[Translation]

*SHRIB. N. REDDY (Miryalguda): Mr.
Chairman, Sir. we are discussing the Sup-
plementary Grants today. Iwanttotakethis
opportunity to say a few words about the
prevailing drought situation in Andhra
Pradesh. Sir, the entire State of Andhra
Pradesh is reeling under unpredented
drought. The rainfall in the State has been
below normal this year. As perthe Report of
the Govt., as against the normal rainfall of
399.6cms, the State has received only 249.3
cms. In some districts the rainis not eventhis
much. The Gowt. has declare 13 districts as
the worst affected. Thought the entire State
is reeling under drought only 13 districts
were declared as drought hit. Mahbubnagar,
Nalgonda and Ranga-Reddy are the dis-
tricts which are hit worst by the drought.
More than hall of the crops have been
damaged. There was a drop in the agricul-
ture production by more than 40%.

The drought situation is prevailing even
in the areas where there are projects, be-

*Translation of the speech originally delivered in Telugu.
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cause water in the reservoirs was not suffi-
cient enough to cover all the areas. Even in
those places whaere the water was supplied,
it was not sufficient enough. This happened
because of the delay in the arrival of the
monsoon. The reservoirs were not suffi-
ciently filled in time and hence water could
not be supplied in time for agricuttural pur-
pose. This is one aspect of the present
drought which is haunting the State. In the
drought affected districts of Nalgonda,
Mahbub Nagar and Ranga Reddy. More
than 50% of the people are going to bed with
their stomachs half empty. They are In a
state of semi-starvation. In Mahbub Nagar
district, many people inthe villages are leav-
ing their hearths and homes going else-
where insearch of some employment. Large
scale migration is taking place. There were
some starvation deaths in this district. |
happenedto visit the district some years ago
whencertain starvation deaths were repdred.
Unfortunately, thesituation is prevailingeven
now. This Is the scenario in drought affected
areas. Situation is no betterin Coastal areas
) which are known forrich harvests. Recently,
there were heavy rains in this area. The
cyclone washed away allthe standingcrops.
Even the districts which used to produce
enough foodgrains have suffered heavily.
Allthe crops have beenlost. There is aheavy
loss everywhere. Thus, the State is sub-
jected to natural fury on both the counts.
Thereis a scanty or no rainfallincertain parts
of the State and in remaining parts, there is
the cyclonic storm causing a hevoc and an
unmitigated suffering to the people. As
though this was not suffiiicnt, the entire
State is subjected 10 unprecedented elec-
tricity cut. Actually, as far as generation and
supply of electricity cut. Actually, as far as
generation and supply of electricity is con-
cemed, Andhra Pradesh should be a surplus
State. This year, the power generation was
onlytothetune of 3000 megawatts, whilethe
demand stood at 4000 megawatts. This has
ledto an unprecederited powercut this year.
For long, we have been facing power cut.
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The State has sent several proposal for the
construction of the gas based power proj-
ects. None of them has been cleared sofar.
It all these gas based power projects are
completed, with the liberal financial assis-
tance by the Centre, our State will soon
become a surplus State. The Chief Minister
has written to the Central Government.
sometime back seeking the assistance for
five power projects in Godavari basin. In hs
letter dated 30th October, 1992, the Chief
Minister has requested for taking up five as
based power projects in the Godavaribasin.
But unfortunately, he Central Government
remainad silent to this day. There are nearly
3lakh applications seeking new connections
inthe State. The demandis constantly going
up. The gap between demand and supply is
widening. Hence, taking up the construction
of gas basedpower plants is very necessary
andvery urgen. if new projects come up, the
generation will go up. Then it is easier 10
meet the demand. Food production will go
up. Hence,| appeal 1o the Union Govi. to
sanction all the pending projects and extend
liberal financial assistance for their speedy
completion without any further delay. Sir,
wells are getting dried up very fast. Withthat,
the wells have to be depended and also
means more consumption of energy. Hence
taking up construction of power projeats is
the need of the hour.

Andhra Pradesh is blessed with plenty
of water. There is no dearth of water re-
sources. Perennial rivers flow through the
State throughout the year. In fact, one State
would have been a surplus Sate had all the
projects been sanctions and exeéuted in
time. Projects like Telugu Ganga on rivers
krishna and Godavari have not been com-
plete sofar. It Tungabhadra highlevelcanal,
Sri Ram Sagar : Phase 1l, Sri Sailam Teft
Canal, Eltipotala Polavaram projects are
completed intime, there will not be aninch ot
drylandinthe State. Ourlate lamentedleader
Comrade P- Sundaraya has proved with
facts andfiguresthatthere willbe no dryland
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in the State if the ‘waters of krishna and
Godavari are harnessed properly. There
would nothave been any drought prone area
in the STae had all the projects been taken
up in alleamesl. But that was notdone. The
Central Gowt. refused 10 share its responsi-
bility in completing these projects in time.
There is no progress at all in execution of
these projects. There is no progress in the
work ol Telugu Ganga, SriRamSagarPhase
Il nd Tungabhadra high level canal. If the
Central Govt. extends liberal financial help
these projects will be complete in near fu-
ture. 70% of he agriculture in the State is stiil
at the mercy of rain God, though the State
has a plenty of water. Even alter so many
years of Congress rule, even after the com-
plentino of several Five Year Plans, these
projects still remain incomplete. The work on
these projects had been inprogress for the
pas 20 years. We are about 1o enter the
Eighth Five YearPlan. Yetthe projects taken
up during the earlier Plan periods have not
been completed so far. Al leas! now the
Central Gowt. should wake up an seethat all
the pending projects are completed in time.
As a part of long term measures to fight
drought, the Gowt, should take up an com-
plete early the projects like Sri Ram Sagar -
Stage I, Sri Sailam left bank Canal, Tun-
gabhadra high level Canal, Polavaram Proj-
ects. By taking up these projects, the Govt.
can alsogenerate employment inthe drought
atfectedareas. As ashortermmeasure, the
Govt. should supply foodgrains at Rs. 2/-per
kg. instead of Rs. 5/-. in the drought atiected
areas. When Shri N.T. Rama Rao was the
ChietMinistei, foodgrains were sold at Rs. 2/
- per kg. Now Sri Vijaya-Bhaskara Reddy is
the Chiel Minister. Earlier when he was the
Chie! Minister, he s'aned a scheme of Rs.
1.90perkg. of rice. Ng, when the entire State
is affected by the drcught, the rice should be
supplied to the poor at As. 1.80 per kg. |
request the Gowi. o save the lives of crores
of poor, who are on tha verge of starvation by
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supplying ricelothemaRs., 1.90. Asalong
term measure, | request the Govi. to take up
the construction of pending irrigation proj-
ecls and to provide employment 1o the af-
fected people. Rice should be made avail-
able at Rs. 2.00 per kg. To overcome the
powercrisisin the State, the ga based power
projects in Godavari-Krishna basin sHould
be cleared an executed without any further
delay with liberal financial assistance from
the Centre. '

Thanking you for giving me this oppor-
tunity to speak. | conclude.

SHRI NITISH KUMAR (Barh): Mr.
Chairman, Sir, the Government has cometo
the Hoyse with Supplementary Demanas.
The Supplementary Demands. The Govern-
ment takes it granted that the House would
pass their demands. The attendance of rul<
ing party speaks how much they are con-
cernec’about it. They are seeking sanction of
funds from the House. Why and for what
purpose they are seeking the sanction No
discussionintis regard is made inthe Hor 'z~ |
Ititis made, itis made in a very lighter nn‘y'.

During the discussion which was going
on for the lasl ilwo days, we had repeatedly
raisedthis issue. Today thecountryis facing
economiccrisis. llis faced with problems like
unemplpyment, price-nse, lall in industrial
production, natural clamities. People are
afflicted with-these calamities. All these is-
in the
House. The Government is going 1o mortage
the economic freedom of the couniry and
sign dangerous documents like the Dunkel
draft. A detailed discussioninthis regard has
not been made in the House. Supplemen--
tary Demands need detailed discussion. Bul
the House has little time for this.

If ene goes through the Supplementary
Demands, he will findthatthe Government is
demanding funds tor increasing travelling
expenses of the Ministers. There was a
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provision of Rs. 12 crore in the original

Budget. Now a demand of Rs. 19 crore is .

being made as Sypplementary Demands.

Thegovemnment has made a provision of Rs.

12 crore in the original budget as per its own
assessment. Even a year has, not passed
anditis demanding Rs. 19 crore as Supple-
mentary Demands. We listentothe speeches
made by the Prime Minister on austerity. We
have been listening to his speeches on
wslog!y and simplicity.

Mr. Chairman, Sir, one day we read in
the newspapers that the Ministers will per-
form their air-journey in economy class. It is
good. 1 would ke to know from the Minister
of State for finance about it because he got
the opportunty lo present the Supplamen-
tary Demands of Grams

Dr. thmnan Slngh assigned himthe
unimportant work. Had the hon. Minister of
Finance beén present here, | would have
asked him about his claim of austerity. He
had promised to cut the Visits of Ministers.
The hon. Prime Minister also deciared that
the Ministers would undertake journey in
economy class. Now | would like to know
from himwhetherthe Ministers are travelling
in économy class or executive class. Minis-
ters were advised fo-minimise their foreign
trips, but it appears that they have not paid
any.attention fo the advice. They were also
instructed not to 1ake their P.As. on foreign
lrips because we have Indian Embassies/

High Commissions in every othet eountry ~

and the staff thereo! could provide Secretar-

ial assistance to the Minister on tour. Here | .

would like to know through the hon. Minister
of State as to how much cut on the expen-
diture of foreign trip has been imposed s0
lar. You know that an amount of Rs. 19crore
is being asked for that purpose. The, hon.
Minister wrote that the ‘money has already
been spent. Now money is being asked for
the adjustment of the account. Thatisto say;
the major share of the-money that is being
askedhas alreadybeen spent. | would liketo
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know fromthe hon. Minister the details of the

expense incurred on taking the P.As on
foreign tours with the Minister alongwith the
details of their journeyin economy class and

executive class.

Similarly, they get all sorts of bizarre
budget proposals passed in abnormal situ-
ation, The Government unnecessarily im-
ported wheat. Wheat is imported at the cost
of the Indianfarmers. Mr. Chairman, Sir, you
yourself have the agricultural backggound
S0 youCan better understand 1he agony of
the farmers. The Government préferred
providing money to the tarmers of other
countries than the farmers of our own Coun-
try. | would not wasle the ime of the House
for we have already held discussion on that
subject but i.cannot help saying that by
removing subsidy fromfertiliserthe Govem-
ment has caused further injury 1o the Indian
farmers. There has been comparatively less
utilisation of iemllserdunng tne currentyear.
It will definitely have an adverse eflect onits
production. On the one hand the Govern-

_ment has dencontrolled fertiliser which is

resulting into price-rise of fertiliser while on
the other hand we see that an amount of Rs.
50crore has been demandedfor the Depart-

-ment of Fertiliser. We have noticed that the
- fund has been ailocated fpr Haldia Project

whereas no such provision has been made
in the demand to revamp the Fertiliser Plant
of Barauni which, you know, could save a lot
of foreign exchange.

So far as Urea is concerned, we were
almost seli-reliant, but now even urea will
have to be imported. The experts made a
plan to.revamp the feniliser unils with an
estimated expenditure of only Rs. 57 crore
and a demand for that was made. When the
demands were presented in this House for
fertilisers, we thought that some provision
would also be made for these works but no
provision has been made for this purpose.

As the issue of providing moneyto FRaldia
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[Sh. Nitish Kumar]

Project was raised by some of ourcolleagues.
Similarly some of us did also raise a similar
demand for Barauni and Sindri. But no fund
is being provided for these two projects. In
my opinion it is a gross discrimination and at

,the same time it shows the tendency of the
Govemment that it is heading towards
the policy of importing each and every-
thing.

Some parts of South India have been
adversely affected by the floods due to ex-
cessive rains and similarly some areas of
Bihar and orissa and one or two districts of
A.Phave also beentacing a severe drought,
we were thinking that when you will present
the supplementary demands, you will defi-
nitely make a provision for these purposes
too; but noting has been done in this regard.
| would like to apprise the Government that
Bihar is facing a horrible State of drought.
We wanted a discussion on the State of
drought in Bihar. An order was, however,
passedbythe chairthat discussions onflood
and drought should be held together in this
House. We however, wanted a separate
discussion on the issue of drought.‘ but it
does not seem possible now. We could hold

" discussions onthesethings, if we could save
time from discussing Ayodhya issue. But
such a situation was created that all the
important issues are relegated 1o the back-
ground. Several persons are dying of
hungerinthedistrict Palamau. | ask, willthey
come to life by pronouncing the name, of
Ram? Will they be alive with the issue of
Ayodhya? We thought that it would cause
concern to the Government and that it would
itself come forward with this issue. . (Inter-
ruptions).. Yes, you are right, it is the likely
beneficiaries of Mandal Commission who
are dying. They are being done away with,
butonthecontrary, there are persons whose
only business is to pronounce the name of
Ram. They are least worried about drought
and flood, their only worry is Ram. It is said

DECEMBER 22,1992 | * Grants (Gen.), 1992-93 604 -

that it is Ram who has to worry for all, bu
theirs Ram is so weak that they have to take
care of their Ram. Anyway, it is a different
matter,

* Our expectation was that the Govern-
ment would seriously take the matter of
drought. Whenever we raise this issue inthe
House we get a stereo type reply from the
Ministry of Agriculture that there is a provi-
sion of a Calamity Relief Fund and on the
basis of the recommendations of the Ninth
Finance Commission, the Government is
providing the assistance. It is not in a posi-
tion to give more money for this purpose.

Dr. Manmohan Singh had recently vis-
ited Patna. A demand was made to him to
grant some fund as a relief measure for
drought, he however, refused to grant even
a single rupee and moreover, he said that
the money being already given to Bihar
would also be reduced; this is because some
outstanding amount of arear of N.-T.P.C. is
due against Bihar. Is it time for recovering
the due amount? We thought that the
demand of Rs. 1200 crore made by Bihar
Government as a drought-relief would be
granted. Infactthe Government of Biarneeds
an amount of Rs. 2 thousand crore for this
purpose. We also thougnt that asupplemen-
tary demand worth millions or say billions
crore of rupees would be made as a relief
measuretotfacethe flood-situation of Kerala
and Tamil Nadu. Butthere was no mention of
thosethings. The prominent thing mentioned
in the supplementary demand is the travel-
ling allowances of Ministers. The notable
thing is that the money has already been
spent, and this supplementary demand has
been brought forward just to make it up.

Mr. Chairman, Sir, this is all useless
expenditure. The supplementary demands
do not deal with the interest of the farmers at
all. Nothing has been mentioned in these
supplementary demands about the victims
of droughts and floods. No concrete steps
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have been taken to contain price hike. The
country is crossing through a phase of hor-
rible ecnomic-disarray and the economic
freedom of the country is being mortgaged.

Mr. Chairman, Sir, we wanted a clear-
cutexplanation on ezch and every point. We
wanted to expose the Government on every
point, butthe hon. Minister is not even ready
to reply. They had the planning to get it
passed through a voice-vote. This exampli-
fies lack of seriousness on the part of the
Government in such a serious matter. Sir,
this is a clear violation of the dignity of this

‘House. He has takenitforgrantedthatthese
supplementary demands will definitely be
passed. It is the fundamental duty of the
Government to put all the details of the
financial makers before the House. But they
have simply placed a paper to hold a little
discussion and they thought to get it passed
when the Members are blind to the implica-
tions thereof. This is their mentality. | there-
fore, only behalf and on the behalf of my
party make a protest against these supple-
_mentary demands.

[Engllish]

MR. CHAIRMAN: Shri Ram Kapse, to
speak now. Please be brief.

SHRI RAM KAPSE (Thane): | will be
very brief. Mr. Chairman, Sir, the Ministry of
Steel has come up with the Supplementary
Demands for Grants.

And my first objection to this demand is
that, on page 19, an advance of Rs. 6 crore
that has already been obtained from the
Contingency Fund of India, would stand
recouped to the Fund after the Supplemen-
tary Grant is approved.

We all know that Contingency Fundis
rarely used. But now, this is used for the
company about which we have the informa-
tion and which information clearly shows tat
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in 1991, the deficit of the company was Rs.
85 lakhs. It has already incurred a total loss
of Rs. 215 lakhs. Atthe sametime, they have
already taken loans from the Central Gov-
ernment worth Rs. 121 lakhs and then from
NJMC, worth Rs. 216 lakhs. Andthat also is
interestfree. Andnow, you have drawn from
Contingency Fund an amount of Rs. Six
crore. It is also very astonishing that the
number of employees is only 245. Forthem
you.are asking, forimplementation of volun-
tary retirement scheme in Bird Group of
Companies, Rs. 8 crore. The expenditure
will be recouped fromthe National Renewal
Fund. So you are asking for the working
capital that you have already drawn fromthe
contingency fund and that is up 1o Rs. 6
crore. For voluntary retirement scheme you
are asking Rs. 8 crore, that too in a supple-
mentary demand. Is it fair? So | oppose
these demands on the principle that | do not
see whatever financial discipline that is
expected from the Government as far as
these demands are concerned. -

The next demand about which | would
like to know the details is from the Ministry of
External Affairs. Thatis about the divertion of
ship MV-Nicobar. This ship which is use for
islands was diverted for Haj services. In
those days, to provide air service to the
islanders at subsidised rare in Madras-Por
Blair-Madras sector for transporting the
passengers, it has resuttedin aliability of Rs.
1.36 crore to the Government during the
current year. The number of Haj pilgrims is
increasing. For whatever we know, the
demand from the Haj Committee is for two
ships. |would like to know if you are going 1o
fulfil the demand for two ships for Haj pil-
grims, whether you have arranged for a ship
totheislanders. Or every year ill you use this
ship and give subsidy to Madras-Port Blair-
Madras sector for transporting the passen-
gers? lwould like toknow whether adifferent
ship will be made available for Haj pilgrimge
and this subsidy will be saved at least in the
nextyear.
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Shri Nitish Kumar has already referred

tothe expenses on the tours of the ministers.
Butthe wonder story does notendthere. The
supplementary grant is required for meeting
the expenditure including those penaining 1o
"previous years awaiting adjustment. This
ajusiment is nottor the current year;itforthe
previous year inrespeci of lours undertaken
by ministers. You are expecting this amount
from us in the supplementary demand. You
want us to pass il, but it is an adjustment for
the last year and not thisyear. How can we
believe that you did not know about these
adjustments when you presented the Budget
in the month of February? We want to know
that. Why are the adjusiments so late ?Atthe
same time whatever you declare about the
austerity measures, we would like 10 kriow
how much they are implementéd. Have you
" tried that in the next Budget at leas! the
" expenditure on the tours of the ministers will
be lessened and you will really stick to your
austerity measures declare in the newspa-

pers?

About the UGC demand; this is under
Education.-You are asking for the supple-
*mentary demand of Rs. 39 crore. | cannot
oppose an UGC scheme. But at the same
time I would like to know whether this supple-
mentary demand is to cover expenditure or
annual increments of teachers and other
essenltial utilities/services relating to the staft

' of Central and deeme 3 Universities and Delhi

L ]
colleges.
15.00 hrs.

Why did you notknow about this expen-

" diture while presenting the Budget? Yearly
increments cannot be 1aken along with he
DA. For DA, | can understand that you can-
not expect it at the beginning. But, what
about the annual increments? Why did you
not ask for ths amount in the Budget, in the
month of February? What about the financiai
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- discipline which is erpec:eil from the Gov.
emment?

. Next, | will come to the MPs fiats. Sup-
plementary grantfor this is given at page 21
I would like to know from the Government
about the MPs accommodation. How much
expenditure you have inéurred on repairs of
their accommodation? Really speaking, the
accommedation s very old. Whosoeverlivesl
there, one is not happy about the bangalow
or the flat. There are complaints after com-
plaints and we are really living at the mercy
of the CPWD. What are you going to do
about the accemmodation, | would like to
know.

SHRI E. AHAMED (Manieri): There is
no mercy either from them.

SHRI RAM KAPSE: Yes. That also is
not there. In the last, | would like 1o refer to
the public works, that is the expenditure on’
the renovation of Vigyan Bhawan. In the

“current year, you are expecting that the

estimated amount willbe Rs. 20 crores. The
CPWD Chiefhas saig about the expenditure
on Vigyan Bhawan, that the lotal expendi-
ture will be Rs. 23 crores, il 1s as on 23rd of
November 1992. He said, "t is built lo cost
over Rs. 27 crores™. How can you expect us
to approve of the expenditure of Rs. 20
crores in this year? You are asking from us
Rs. 9 crores in a Supplementary Demand;
andin this year alone, you are going to spend
Rs. 20 crores. For the last three years,
repairs were going on, that is from 1990,
How are you expecling that the total amount
tobe spent on Vigyan Bhawan willbe Rs. 27
crores and out of that in this year alone, you
are asking for Rs. 20 crores. | oppose this
Supplementary Demand on this account;
and | would like to know from the Minister,
the details about the expenditure. Thank

you.

SHRIMATI GEETA MUKHERJEE
{Panskura): Mr. Chairman_ Sir, | very miich
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sympathise with Shri Panigrahi whose de- -
fence of the Budge and whose speach were:

180-dagrees apan.

The point is that the Supplementary
Budget itself has a direction. { would like to
point out that direction and.| want an expla-
nation for that. Please turn to page 8 of he
‘Supplementary Demands for Gradts'. It is
‘Payments 10 Financial Institutions’. Under
this heading, an additional sumof Rs. 224.79
crores has been asked for. The explanation
says and | quote:

“The supplementary Grant is required
for payment to Internatlonal Monetary Fuad
towards service charges inrespect of draw-
als made under the Extended Fund Facility,
etc. The requirements on.this account inthe
current yearare now est:mated at Rs. 707.39
crores as against the Budget provision of Rs.

482.60crores. As the additional expenditure -

would be matched by rezeipts from Reserve
Bank of India, there would be no net addi-
tional cash outgo™.

) . Now, Sir, where fromthe Reserve Bank
of Indiais going to give this matching amount?
Are they going to print Iresh notes, adding to
inflation? Or are they going to pay it from
their own pockets? | believe it is through
inflation. It is for the Minister to deny. In this
connection, Iwould like to point out thatthere
is afashionthese days; andthatfashionisto
ask the Corporations to lake loans from
outside. Actually, Air India Corporation was
asked to take loans from outside. They took
loans from outside. It does not.come in the

Govemment Budget. After that what hap-.

pened? They get involved in the scam. So,
how long will this fraud be continued? Letme
also ask as to why did you keep the onginal
ligure of ‘Servicing of the external loans'sq
low? How is it that within such a short period
you have to come out with such a big sum?
Was that not a fraud? This is a direction.
Even the small Supplementary Demand has
adirection. This is the direction that is-not ot

PAUSA 1.1914 (SAKA)

Grants (Gen.), 19&2-93 610

economic sovereignty; but this is the direc-
tion of bowina down our haads ta tha IMF

ShriNitish Kumar has raisedit and other
hon. Members have also asked about the

_Cabinet expenditure. | am not repeating it;

but | would definitely ask to how is it that
whenthe Cabinet expenditurefortours have
gone up like this. | would also like to know,
whether any Cabinet Member evertravelled
inside the coyntry by Railways. That apart,
what is the additional allotment asked for
underthe Ministry of Civil Supplies and Public
Distribution? An additional demand of Rs. 9
crores is being asked, forthe Public Distribu-
tion System. In the explanation, of course,
they saythatitis Rs. 10 crores. |do not know
why this difference has come. | am not
reading out the explanation for want of time;
but | am taking it for granted that it is Rs. 9
crores: When we are reeling under inflation
and when the Public Distribution System is
so weak, we are giving Rs. 16.64 crores for
Cabinet expenditure. for going on tours Is
this the way? s this the direction? The other
direction was aboul bowing down our heads
to IMF. This is also another direction where
you are doimj this undertne directions of the
IMF as well as without 1hinking what should
be the proportion, what should be the direc-
tion of the Buaget itself. Even the Supple-
mentary Demand shows that trend.

Thirdly, | will say about the National
Renewal Fund. Rs. 536 crores have been
asked for the-Naitional Renewal Fund. This
will be matched by the same amount from
foreign assistance. It is not a matter of joke.
That means, more than Rs. 1000 crores will
goforthe National Renewal Fund. That itself
shows, what is going to-come in future. How
many more people do you want 10 make
unemployed? This is the direction that even
this small booklet on the Supplementary
Demands show. This direction will not help
us. This direction will ruin the country. This
direction will ruin the poor This will also
undermine our economic sovereignty. There-
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fore, 1 firmly oppose this budget.
[Translation]

*SHRI P. S. VWAYARAGHAVAN (Pa-
lakkad): Sir, | support these Supplementary
Demands for Grants. While supporting, |
want to raise one ortwo points forthe consid-
eration of the Gowt.

First of all, | must say that statistics

showthat inflation is coming down but inthe
market prices arerising. Especially, afterthe
demolition of the Babri Masjid and the com-
munal riots which followed it, the prices of
everything have gone up. Oncethe prices go
up, even afterrestoration of normally, itwon't
come down. One way to deal with this situ-
ation is to distribute more items of dalily use
through the Public Distribution System. |
hope the Govt. will think on these lines.

My next point is about compensation to
be paidto the victims of the recent commun-
cal roits. The Prime Minister said yesterday
thal the amount of compensation will be
raised. lwelcome it. Atthe sametime, [want
the Govi. totake all steps necessaryto make
this amount available to the people who
have lost everything.

Now, | come to a problem concerning
my State Kerala. Television came 1o Kerala
more than a decade ago. Even now more
than 40% of the people cannot see pro-
grammes in their Malayalam, The pro-
grammes In Malayalam which are produced
and transmitted from Trivandrum cannot be
geen In the districts of Palakkad, Cannore,
rural areas of Calicut, Vayanad, ldukky and
Pathanamthittam. | have been raising this
question in Parliamentformany years, Many
Ministers have come In fo the Ministry of
Information and Broadcasting before whom
I'made numerous representations on this
matter. Initially it was said that after laying
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Opticat Pibre Cable, this taciity would be
provided. But this will only benefit Palakicad.
Therefore, the proposalwas mootedh, thata
Satellite Link would be provided. But, so far
no worthwhile step has been taken in this
regard. The people are very angry. What is
the use of television if people are not able to
see programmes intheirown mothertongue?
lt is very unfortunate that the people in the
ruralareas who do notknow elther English or
Hindi cannot enjoy any programme on T.V.
The Ministry of Information and Broadcast-
Ing now says that there is no money avall-
ablato provide this facility. What Iwantto say
Is that if there is no money available withthe
Ministry of Information and Broadcasting,
the Finance Ministry must give them thg
necessary amount. Money should be made
available even by cutting down onthe alloca-
tions to this Ministry. | would, therefore,
requestthatimmediate steps should betaken
by the Gowt. to provide the Satellite Link so
that the people of these districts which con-
stitute almost 50% area of the State are able
to see programmes in Malayalam. Withthese
words, once again | support the Supplemen-
tary Demands for Grants.

[English]

SHRI CHITTA BASU (Barasat): Sir, 1.
rise to oppose the Demandfor Grants. lthas
been mentioned that the demand has been
made for certain important grants, namely,
subsidy on indigenous fertilisers Rs. 500
crores, working capitatioansto public sector
undertakings Rs. 108 crores, tourexpenses
of Ministers Rs. 19.64 crores, strengthening
of PDS Rs. 9crores, specialflats for MPs RE,
3 crores, transfer of Natlonal Renewal Fund
Rs. 5,330crores, eic., etc. Thesevery grants
also reflect the Government of India's drive
towards wastage and towards helping cef-
tain Interested lobbies in our country and
also a drive towards going for fresh loans
fromabroad. This involves certain principles
also.

*Translation of the speech originally delivered in Tamil



*613 Suppl. Demands for

I will be very brief and | will just make
certain observations. Sofarasfertilizers are
concemed, everybody knows that there is
10 control over the prices of fertilizers today
secause the price control mechanism has
been complétely abolished. The peasants
and farmers are to purchase fertilizers at a
very high rate, sometimes with 300 per cent
increase. The main question is, if fertilizer is
to be subsidised to help the farmers, then it
hastogotothefarmersthemselves. Instead
of that, what wefindtoday is thaf the Govem-
ment has decide to give Rs. 500 crore by way
of subsidy to the fertilizer companies! What
is the guarantee and where is the mecha-
nism to ensure that with this subsidised
amount, fertilizers will be made available at
a cheaper price to the growers, farmers,
poor peasants and agricultural workers?
Therefore, this also is an indication of the

* policy of the Government to satisfy the fertil-
izer industry and that too, at the cost of the
growers of the country. This is my observa-
tion on which the on. Minister may make a
comment.

Working Capital on Public Undertak-
ings s allotted Rs. 110 crore. | just cannot
understand the whola thing. Shri Thungonis
here. | wonder whether he listens to us. The
whole issue, it appears, is that the Govern-
ment has taken up the policy of abolishing he
public sector as a whole. They have shared
privatising. They have, | apprehend, decided
by this time to abolish the public sector and
privatise almost all the important segments
of the public sector undertakings. We now
hear that attempts are being made to priva-
tise the Indian Airlines also. In these cases,
before the Minister comes for the grant, |
would like him to explain the policy of the
Government with regard to public sector.

. Almost all the sick industries in the public
sector have been referred to the BIFR. A
Tripartite Committee has been set up to look
into various aspects. To my great surprise, |
find that when the pripartite Committee is
working on some specffic sick units of the
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public sector, the budgetary allocations are

being withdrawn just to slaughter the public
sector. The policy of the Govemment is to
slaughter and kill the public sector. That is
why this acquisition is going on without
keeping any policy framework before the
country.

Sir, we have decided to give about Rs.
536 crore to the National Renewal Fund.
Nobody knows as to what is the policy of this
National Renewal Fund. Ido notknow it. | do
not know whether Shri Thungon knows it. |
don't know whether the Labour Minister of
the country knows it. Nobody knows what
actually isthe policy of the National Renewal
Fund, how it will be spent, to whom it will be
given, etc. etc. What are the programmes for
renewal? What are the programmes for re-
training? What are the programmes for rede-
ployment? Nobody knows! But averybody
knows that more than 10 lakhs of public
sector workers are likely 1o lose their jobs.
Can you expect that this House will approve
of that policy? Will this House approve the
policy of retrenchment and the policy of
closure? No Sirl This House cannotbe taken
for granted to lead the country towards that
disastrous end, Therefore, | want that the
Government should explain the policy with
regard to the National Renewal Fund.

So far as PDS is concerned, it is Rs. 9
crore. There are complaints from all the
State Governments, particularly, from West
Bengal, Kerala co other Governments that
supplies are irregular, supplies are erratic
and supplies are not made on time. There
are paper supplies andthere are no physical
arrival of those articles which are distributed
through the PDS.

Sir, | think, the Government should
reconsider how it will be further expanded.
Most of the far flung villages do not get the
benefit of the PDS. There was a proposal

about dual pricing viz. less price for the
poorer sections of the society. | do not know
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what has happened to that proposal. Why
the Government guarantees availability of
these food articles at cheap price to the
lower segments of our society particularly to

" the rural artisans, to rural agricultural work-
ers and other deprived and dispossessed
and down-trodden sections of our saciety?
The policy of the PDS does not indicate that
way rather it indicates the way of increasing
theissue price, by importing foodgrains from
outside at a relatively higher price. The

*Government also wanls to increase the is-
sue price of'wheat that too at the cost of
India’s farmers.

E-‘.ir, with all these things, | feel that this

House should not approve of these De-
mands for Grants and | oppose it tooth and
nail.

SHRIBOLLABULLIRAMAIAH (Eluru):
fAr. Chairman, Sir, this Supplementary
Demand for Grantsfornearly Rs. 2600 crore
consists fo the following;

First itemis about!ertilizer for which you
have allotted Rs. 500 crores. In the Budget,
you have already allocated Rs. 500 crore
and subsequently, you have also withdrawn
the subsidies in the name of liberalisation. In
this also, you have given some disount par-
licularty for DAP and other fertilizers.
Whereas inthe case of S.S.P.fertilizers. you

.have not given -scificient consideration.
Unless there is an increase in the use of
fertilizers by the farmers, they cannot pro-
duce more.

There are factories that are to pay a lot
ot arrears. Stillthey have not beenealiseq.
| hope, you will take all these things into
consideration.

Second item relates to the Ministry of
Commerce. Here, we need a lot of export
orientation. As per the present policy, you
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Wave asked for Rs. 268 crore. An immediate
attention is needed for export zones. They
are growing very slow. Even Visakhapatnam
Export Zone is moving very slowly. They do
.not have enough money to carry on their
activities. In order to develop export zones,
the Government must give moresexport ori-
entation and also the revenue. '

Under the heading financial institutions,

" you have given Rs. 235crore. Itis intheform

of revenue expenditure. You have now in-
creased the rate of interest from 19 percent
1020 percent. | thought, if you give such sort
of subsidies for the financial institute and
also reduce the rate of inlerest they will able
to compete internationally.

Now, lwillcome Io'Department of Power.

- We know, a lot of money is required for rural

electrification. | do not know why, you have
£Lut rural electrification. The country is not .
ableto produce enough power. They are not
able to provide enough for agricultural re-
quirements. It is very essential. We need a
lot for producing power.

On the 1extile front, you have allotted.
Rs. 467 crore for capital expenditure. The
other day, we have also had a discussion
regarding sick textile mills. You are not able
to put the textile industries on proper line by
giving additional money. | hope, by increas-
ing the allocation, you will be able o put our
textile industries on par with othar nations
and in the right direction.

On the steel front, Visakhapatnam is
already having a lot of deficit. They are not
the only supplies of steel in this country.
They have not made their payments to sup-
pliers. Here, the Government has allocated
money only forthe purpose of capital expen-
diture to the tune of Rs. 33 crore. Now, what
are you going to do for improving the per-
formance of the steel sector? Allthesethings
require, your careful support. Otherwisa,

there will be increase in sickness. For in-
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creasing the revenue, you have 10 see the
practical side of it.

On the question of personal and corpo-
rate taxes, | would request that the rate of
interest must be redused substantially. This
musl be done in order 1o see that industries
grow. Unless the industries grow, you will not
have enough employment potentiality. Tere
will not be enugh revenue to the Govern-
ment. Once revenue increases automati-
cally there will be cut in taxation. You should
also improve the savings by giving more

“facilities.

With this, 1 suppon.

SHRI KRISHAN DUTT SULTANPURI
(Shimia): Mr. Chairman, Sir, | rise to support
the Supplementary Demands of Grants for
1992-93 which have been presented in the
House. Many hon. Members hold he view
that it should have been presented along

with the General Budget. The country spent -

huge funds on Bhopal gastragedy. It is said
hat a sum of Rs. 3 crore has been allocated
for MPs. In my view this amount should be
raised. The accommodations allottedto MPs
are very old and beyond repairs. Wen the
constituents visit the houses of their MPs,
they find that the funds allocated for accom-
modations to MPs are inadequate. | feel that
their accommeodations would be well built.
Century old furniture and old carpets have
been installed in the uses of MPs. Money
‘should be spent on these items. As regards
the economic condition of the country, it

should be thought over as 1o who is to be

blamed for this. The communal forces have
shared making assault on the country and
they are trying locreate anarchy here. They
are trying to exploit the nake of Lord Rama.
The Government of India has spent huge
funds on the present
incidents...(Interruptions) There are cartain
central offices n Himachal Pradesh. Gov-
ernment funds were being spent on them
also....(Interruptions) The Government

- the topic.
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money has been misused there. A Daridra
Narayan Fund was set up there. The poor
used to get aid from this fund. The Govern-
ment should probe into the manner in which
it was utilised. Now the State is under Presi-
dent's Rule. Butduringthe tenure of the BJP
Government there, suppon price for pota-
toes and apples was notgiven. | amcompar-
ing the economic condition of Himachal
Pradeshwiththat of other States. The people
of our State worked hard on plantation. They
grew apple orchards. When soilerosion took
place, they tried their best to tully check it.
The previous Government ordered
lathicharge on people. The C.P.M. and the
C.P.l. worked with us shoulder to shouider.
| want to empnasise on the point as to how
centralfunds were misusedthere. Iwill speak
about it at the time of my Budget speech.
Many hon. ‘Members spoke beyond the
scopes of Supplementary Demands of
Grants. Therefore, | am also speaking out of
The Government ordered
lathicharge on the émployees there. The
transfers of employees were motivated with
a feeling of revenge. The Government had
promised the youth to provide employment,
but it did not. Factories are lying closed
there. Today all industries in the country are
set up in plain areas, but not inf®Himachal
Pradesh also. It overlooks the interests of
Himachal Pradesh. Therefore, while setling
up new faclories under the new Budget, the
Government should set up some of them in
Himachal\Pradesh. There are 68 legislators
and 4 MPs fromHimachal Pradesh. This act
should also be brought 10 the notice of the .
Government of India. I power is not supplied
from Himachal Pradesh the plain areas will
suffer.

So far as plantation is concerned, the
work has come to a standstill. Funds should
be allocatedfor this work. More funds should
be allocated for hydroelectric projects in the
State. Funds should be sanctioned to the
factories which are lying closed there. Sub-
sidy on fertilizers should be given there for
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agricultural purposes. Then only farmers
can make progress. These people have ru-
ined us. They should make their people
understand that they should not ruin us in
future. Now they are content. The hon. Min-
ister of Finance and the hon. Minister of
, Home Affairs are sitting here. | would like to
request them to ho'd an enquiry into the
purchase of pipes and other scams by the
CBI. | am not making any discrimination
while leveling charges. But nobody can for-
gethow atrocities were committed there and
how law anJ order was violated. Therefore,
I demand that a CBI enquiry should be held
into these atrocities. Even if any congress
man is found guilty he should also be pun-
ished. They did a lot of anti-people work
there. Their 'Sangh’ also did not work in the
interest of people here. Their biodata shows
that they were very poor, but today the RSS
workers possess money worth Rs. 5to Rs. 6
crores and own five star hotels. If anybody
opposedthem, they lathicharged them. They
made people’s life miserable. | would like to
congratulate the hon. Prime Minister and all
my on. friends also who have saved the
people’s lives by imposing President's Rule
there. They will come to know that our party
will return to power with thumping majority.
Wewonthe Municipal Corporation elections
in Shimla. Sewerage projects were sanc-
tioned for Manali and Shilma. It should be
implemented immediately. The 35,000 daily
wage wokers who were removed, should be
taken back in work. Now the State is under
President’s Rule. Trerefore, | would like that
the labourers who hadbeen removed should
be called back to work immediately.

Now to conclude, | pray 1o God to give
themgood sense. | assure all of you that our
Governmentwillmarch ahead and Himachal
Pradesh will also make Progress.

With these words ! conclude and sup-
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poninese vemanas.
[English]

SHRI E. AHAMED (Manjeri): | rise to
support the Supplementary Demands for
Grants (General) aggregating to Rs. 2624.16
crores. | do not want to go into the details of
every demand. | would like to make certain
observations.

Shrimati Geeta Mukherjee has rightly
pointed out certain charges in respect of
drawals made under the Extended Fund
Facility of the International Monetary Fund. It
is mentioned here that the requirements on
this account in the current year are now
estimated at Rs. 707.39 crore as against the
Budget provision of Rs. 482.60 crores.

| am one of those who supported the
Government's economic measures.

Iwouldlike to know, what is the result of
that policy. This Government, may I say, Sir,
is something like a steam-roller making a lot
of sound and moving at a nail's speed.
So,we would like to know, what was the
result of the policy changes thatthe Govern-
ment have introduced in the economic
sphere.

Another point, | would like to mention is
about the External Affairs for which Supple-
mentary Demands for Grants have been
sought for. It is mainly for giving some sub-
sidy 1o the passengers to Andaman &Nico-
bar Islands from Madras, due to the ships
used for Haj Pilgrims. But Haj Pilgrims are
still facing a number of difficulties. They do
not have sufficient mode of travel to Mecca.
Wehave already requestedthe Government
to consider air services from Calicut for the
convenience of people from southern India,
mainly northern Kerala, where here are more
than 5,000 pilgrimsto Mecca every year. We
have been given assurance by the Govem-
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ment for operating this zir service from Cali-
cut to Jeddah. | wish the Minister in-charge
of External Affairs, who is also incharge of
the Haj this year, will take care of it.

At the same time, | would also like to
bring amatter of very greatimportance tothe
attention of the Minister of External Affairs,
that our Ministry has to be streamlined to
meetthechallengesthat Indiais facinginthe

,international sphere. There are campaigns
against this country on the ground of many
tings happening here in our country. We do
not have sufficient funds required to meet
this propaganda were against our country.
Even countries like America, other countries
are giving special assistance tothe commu-
nication system, private television, private
radio etc. to make very nasty propaganda

against our country. We are notableto meet

the challenge posed by such propaganda.
Why does the Government of India also not
considertofinance some private agenciesto
counter this propaganda against our coun-
try? | hope the Minister will make note of it.

Another thing is that many of our diplo-
matic missions do not have sufficient staff,
mainly those who are able to ave conversa-
tion with the local Indians working in other
countries. Forexample. in African countries
the services of people who know Gujarati
and Marathi, are very much essential to

"know the problems of Indian community
living in those places. In Gulf countries also
the Government sheuld provide people who
know Malayalam. | am told, many people in
the Gulf countries are not able to speak orto
place their facts before the officials of the
Indian Missions in those countries. Either
they may have to do it in English or in Hindi
or in some other language or they may have
to take an interpreter. Therefore, it is high
time that the Govermnment of India should
take into consideration all these facts.

One more thing, | would like to say with
yourkind permission, Mr. Chairman, thatthe
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Department of Fertilizer has now taken vari-
ous projects. One project of Rs. 460 crores
is for Amonia Plant attached to FACT in
Kerala. Eventhoughthe Government willbe
making allocations of the industrial grants for
other States, Kerala is lagging behind. We
are having about 2.4 per cent of the total
investment that the Government of India is
allocating for the other States. | hope the
Government will take necessary steps inthis
matter,

| am very happy that the Minister of
Home is also here.

As a matter of administrative urgency
and necessity | may bring one very important
matter to the kind notice of our Home Minis-
ter. Whatever happenedinthis countryinthe

. wake of Ayodhya, the tragedy is known to

everybody. Police brutality is very much
evident everywhere. Whereverthere was no
communal strife the Police have taken very
very unhealthy, deplorable and condemnable
steps as a result of which many innocent
lives have been lost.

Therefore, a re-structuring of the Police
Department is very much essential and a
Police force with a composite culture and a
national outlook is very much essential. |
wish thatthe Government would move inthe
direction.

Once again, | support the Suppleme-
nary Demands for Grands.

SHRI YAIMA SINGH YUMNAM (Inner
Manipur): Irise to supportthese Supplemen-
tary Demands for Grants. At the outset |
would like to commendthe demand of Rs. 5
crore for ferilizers as it is meant for the
farmerwho have suffered losses. Appreciat-
ingthe Demand, | would also like todraw the
attention of the hon. Minister to the fact that
in Manipur the rabi crop is going to fail
because of the non-availability of the chemi-
cal fertilizer. it might be that there are some
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defects in the policy of the Government in
, making available these chemical fertilizers,

Although Education is a State subject,
there are certain programmes takenup under
the Central Govemment's schemes and
Plans. The propagation of Hindi which is the
Rashtrabhasha in the non-Hindi speaking
areas like Manipur is greatly handicappe
because enough funds are not provide for it.
In Manipurthere are scme schools meant for
e propagation of Hindi; *he Rashtrabhasha,
which are suffering losses. Many teachers
who have been employed in those schools
have not been paid salaries since last June,
July and up till now because there are no
funds. Whitesupporting the demand, Iwould
like 10 draw the attention of the Government
alsoto this, so that the propagation of Hindi
maybetaken up seriously even in non-Hindi
speaking States like Manipur, particularly
in the hilly areas and tribal areas.

-This morning also | have brought to the
'notice of the hon. Minister of Human Re-
source Development about taking over of
the Universities in small States which cannot
afford to ruin or maintain them properly.
Taking over such universities as Central
Universities is a must. There are big univer-
sities, although universities in small States
somehow exist, but they are very much
lagging behind in all respects. To make up
the deficiency, | would like to draw the
attention of the Central University to the
necessiity fortaking overthese small univer-
sities in the small States, so that those uni-
versities may come up and be at parﬁvith the
other universities.

Lastly, Iwould like to draw the attention

of the Government 1o the plight of small

States inthe country particularly those whictr
have no domestic incomes at all, and which
have noresources 1o mobilise. They depend
greatly on the grants fromthe Central Gov-
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emment. The Central Government is not
prepared 10 lund adequately these small
States and because of that many develop- -
ment works have been suffering. We cannot
take up rural development, we cannot take
up communicatiofl work, we cannot take up
development works due 1o paucity of funds
with the State Govemment. So, | ofice again
request the Central Government 1o provide
special funds to these smaller States which
have no resources of their own nor any
domestic income.

" Lastly, | would like to inform the -hon..
Home Minister that Manipur is one of the
States where there was no incident of com-
munal riot due to the Ayodhya incident. The
State was quite peaceful and there was no
incident of killing orinjuring or damaging. But
there is the problem of insurgency. To meet

this problem. our Chief Minister has been

requesting the han. Home Minister for pro-
viding more para-military forces to the State
to maintain peace in the Siate.

With these words. | once again suppon
the Supplementary demands tor Grants.

[ Translation]

SHRI BHAGWAN SHANKAR RAWAT
(Agra): Mr.. Chairman, Sir, when the nain
budget was-passed in the House, the Gov-
ernment had made certain imponant decla-
rations. The Government has no moral right
to bring these supplementary demands and
seek the consent of the House, those eco-
nomic policies have pot been adhered to.

The hon. Home Minister and the hon.
Prime,Minister had declared-at that time that
austerty measures will be adopted in the
Government expenditure so that the burden
of debt can be reduced andthe infigtion rate
comes down. But actually nothing has been
done 1o effect austerity. The tour expendi-
ere of the Ministers is going to be incensed.
Itis obvious from it that austerity 1s not being
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eftected. Not only this but the financial disci-
pline and its planning is deteriorating.

By the end of March, 1991 the total
foreign debt on the country was Rs. 30
thousand 638 crore, which shootupto Rs. 2
lakh ang one thousand crore by March,
1992. During -this period sanction has also
been taken for some more loans. If.the total
amount of loanis calculated after April 1992,
far which the proposals have come or the
lones have been takén or are being taken or
are undercontemplationthenthetotaldbt on
our country will be Rs. 2 lakh 54 thousand
719 crore. -

Iwouldlike to submit that why the exter-
nal debited is being raised while ourincome
is ngtincreasing. The position of income that
during the period from April to September,
our export-has increased only by 5.35 per-
centwhereas ourimport hasgone upby 22.2
percent. It is obvious that our impor s jn-
creasing but our export is not at all increas-
ing. The quieten is that form where we will
pay this debt. Once this country had already
been in the grip of bankruptcy. Had we not
got the loan from L.V .P. in March, 1991, we
would not have been able even to pay the
interest and once again we could have been
declared bankrupt. ’

Therefore, |would like to Submitthat we
should bring about a radical change‘ in our
policies. Morally the Government has lost
that right.

Just now the demands for grants in
respect of the Minist-y of Petroleum and the
Ministry of Agriculture have beenputup.. My
submission is that the adverse elflect of the
rapidly increasing prices of petroleum prod-
ucts and fertilizers is that the target of the
coming Kharif crop, which was fixed at 103.
25 million tone could not be achieved and
lhe production has iust been 100.5 million
lonne. 1t is also a miatter of grave concern
that the wheat producing area in the country
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is decreasing continuously. The Govern-
ment has accepted this fact here in this
session only and the production of oil seeds
is alsogoing down. If the Rib crop production
goes down by this rate then the country’s
economic condition will deteriorate further,
Besides, the price hike , for which it is said
that it will be brought under cgntrol, is also
not being brought under control. It is quite
obvious that the latest price rise figure has
gone beyond double digit i.e 10 and there-
fore this declaration of the Government that
the price rise has been brought under control
in single digit, is also_wrong . Further the

. depositofthe N.R. I'sare also going down as

a result of which the couniry’'s economic
condition is continuously deterioraling fur-
ther.

Iwould like to submit that the manner in
which the prices of petroleum products have
been raised , willnot help n controling prices
but prices will further incaess. The opera-
tional cost of Railway alone will shoot up by
Rs. 192 crore and the railway fare will in-
crease in the coming budget or any other
day. Inthis way the country has beentrapped
in such a vecrious circle that the price rise is
not like by to be controlled.

The prices of the food grains and of the:
essential commodities like sugar, gar and
vegetables, etc. are increasing so rapidly
that the common man funds it difficult to
make th both ends meet. Therefore , lwould
like 1o submit that these demand should not
be accepted since te prices of the gas cylin-
der was. Rs, 23 on 1.1.1975, n16.9.92 it
priced atRs. 82.60.Similarly the price of
kerosene was Rs. 1.10 6n 1.1. 1975 which
was increased to Rs.1 78 on 15.5.82 and
nowitis Rs. 2.95 perlitre. The pricef in speed
diesel oilwas Rs. 1.15. perlitre on 16.75, on
1.4.1982 it was Rs. 3 per litre and now it is
Rs.6.91 perlitre. Tne common consumeritin
trouble as aresult thereof. Therefore, | once
again oppose this supplementary demand.
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SHRI RAM NIHOR RAI (Robert gan):
Mr. Chairman, Sir, Iwould lie to thank you for
giving me an opportunity to speak on this
Bill. Through you, | would like to tell the
House that Indian is mainly an agriculture
country wherein 85 percent of the population
lives invillages and is dependent on agricul-
ture. drought andfrost is aregular phenome-
non here due to which the farmers remain
terrified andthe Government has done noth-
ing for them. Nothing has been done forthe
farmers by the Government.

Mr. Chairman, Sir, | belong to Purvan-
chal region of Uttar Pradesh. That region is
the most backward one, Mirzapur and
Sonbhadradistricts of the region are heavily
hit by the drought, Several villages of these

. districts are destroyed due to drought . The
former Government of the State had paid no
attention towards Mirzapur and Sonbhadra.
Through you, | would like to tell to the Gov-
ernment that people of Mirzapur and Sond-
hadra districts, who are most backwards and

belong to Adivalsi, Backwardclasses, Sched- -

uled Castes and Scheduled Tribes Commu-
nity have neither irrigation facility nor they
get fertilisers at cheap rates as a result of
which the farmers are facing a lot of prob-
lems there.

Mr. Chairman, Sir, at present the farm-
ers of these districts are not using fertilizers
in their fields as a result not only the farmers
but the country is also suffering loss be-
causethe prices of fertilizers gave increased
somuchthatthey are not apositiontodoso.
Through you, I would like to tell that there is
no industry in Mirzapur district. Whereas
each district has several industries It should
be therefore, declared as a no-industry
district. Thereis a place Mohanpur-Bhavrakh
in Mirzzapur. Ten years ago the Govern-
ment of India had a schemet set up afertilizer
industry there and survey had also been
conductedforthis purpose. Butsome senior
leaders managed to get this industry set up
in there own district. | would like to tell to the
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hon.. Minister that the districts of Mirzapur
region should he declared as no -industry
area and some industries should be set up
there so that people of these backward ar-
eas are benefitted. The people of these
backward areas are continuously hit by
dropout and remain on the verge of starva-
tion. Declaring Mirzapur district as a no-
industry districtthe Government should allo-
cate special funds for it,

| observe that step-motherly treatment
is being done with Mirzapur and Sonbhadra
district in Purvanchal, because people of
these districts are less educated and are
Adivasis. Thus | would like that the Govern-
ment should alsogive more shareto Mirzapur
and Sonbhadra distrct in Purvanchal Nidhl,

SHRI RAMASHRAY PRASAD SINGH
(Jahanabad): Mr. Chairman, Sir, there is an
atmosphere of economic and political crisis
in the country. The Government is not in
favour of mitigating the economic crisis in
this atmosphere. Unless and unilthe econmic
crisis is mitigated the political atmosphere
will not be set aright. The Govemment is
unable to control the non-plan expenditure
as a result there. Had the Plan expenditure
increased unemployment and price rise
would have been controlled in the country.
But we were not doing so. We incur more
expenditureunder Non-Plan out of the total
provision made. The Government had as-
suredthat it wouTd check extravagence but it
could not check it.

Atpresent Biharis facing.droughtcrisis.
It is such a crisis that Bihar Government
would not be able to control it. Severa per-
sons are dying of hunger in Palamu district.
So far the Government has nnt paid any
attention to Blhar. It is immaterial whether
the Government of Bihar submits any details
in this regard or not, it is the prime duty of the
central Government to save lives of the
people. Therefore, save lives of people by
allocating more funds to Bihar
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Thisgovernment says itself achampion
tothe cause ofthe poorwhilethey-arefacing
a lot of difficulties. There is a crisis of
drinking water in my constituteAcy. Water is
not being made available to the people.
Even the Government of Bihar has not been
able to go's0. In such a circumstances is it
not the duty of the Union Government to
'provide drifking water? If the Govemment
can't provide even water what else it can

?rovids?

Our region has been a strong hoid of
feudal. if at alithese has been anincrease in
the extremist activities anywhere. It is our
region. Youths of poor and dalit class, are
unemployed. They haven'tgot any jobeven.
after being educated. They have to wander
hither and thither and are joining extremists
organisations. Time and again |have triedto
draw the attention of the Government to do
something to prevent these youths joining
fromsuchorganisations. B.S.F.andC.R.P.F.
can'tto do it. The Government has a
“¥pif ear to it. There are 500 to.1 such
villagés where there is not evea a primary
school. R is a federalist to attitude of the
Govemment. With the help of public money
buildings have beer built. Nirmani Math of
Ghosi Block is a village where school build-
ing has been built but electricity is not being
supplied. The Central Government cont
espeits responsibility justby seeing thatitis
’astate subject, The centre may ask the State
Govermnment as to which are the fundereds
of so villages where even a primary school
is not functioning. Ths is the Union govern-
ment. | shuldinquire into it. 1ths Government
intends to resolve the economic crisis then it
should reduce extravagance and take mini-
mum loans. With these words | conciude.

SHRIPIYUS TIRKEY (Alipurdyars): Mr.
Chairman, Sir, there shoal;d be nqQ one-
sided view. The Government should have
given priprity to the demands of the people of
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the Government has become bankrupt due
to its economic policy. This no policy has
cuaeed rsentment among the workers. The

-farmers are worrled and the industries are

facing closure. This Government has not
been able to save them. It is making more
efforts to provide facilities oto the foreigners
only.

This govemment-is more concerned
about providing facilities to the big business
houses. The prices of essential commdi-
tiesare increasing, but the Government is
paying noattentiontowards it. On what basis
grants should be given on these Supple-
mentary Demands? Why the Governmentis
not unearthing the money deposited in for-
eign banks. This government is guilty of
bringing black money to the country. A par-
allel economy is being run in the country.
The big people of our country, who possess
crores of rupees, are depositing their money
inforeign banks. The same money comesto
our country in the from of loans This-
Govemnment has no right to ask for Supple-
mentary Demands for Grants. That is why,
my party, the R.S.P. is opposing these
demands. It is not known as to for whose
benefitthis huge amount ef money has been
demanded? the economy of every house-
hold, from small to big in this country has
shattered. Unemployment and hunger are
on the rise in every house.

In view of these facts, my party and
myself fully oppose these demands.

[English)

THE/MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SH-
AN§TARAM POTDUKHE): Honorable
Chairman, Sir, | am thankfui o this Honour-
able Hue and hon. Members who have

~ participated in this debate. This honourable

House knows that the second batch of
Supplementary Demands consists of 21
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items amounting to a little over Rs. 2600
,crores, Of this, arourid Rs. 13390 crores are
matched by savings and higher receipts.
The net cash outgo will, therefore, around
1233 crores. We hope that with buoyant
revenues, this may not ultimately affect the
fiscally deficit.

16.06 hrs.

[SHRI PETER G. MARBANIANG in the
Charr]

Sir, among others, additiona! provisions
are being sought for fertiliser subsidy taking
into account the various adjustments that
have taken place in recent months. Addi-
tional funds are also being sought for im-
proving the network of rural godowns, and
dis:ributionthrough mobile vans as afurther
measures to stenither the Public Distribu-
tion System inthe most needy areas. IN the
light of the Supreme Court's directions, one
lakh relief. We are also seeking funds to
providing working capital loans to certain
PSUs ending their consideration by BIFR

The technical supplementary matched
by correspanding receipts or saving s in-
clude alargetransfertothe National receipts
or savings inbxklde a large tasnid to ghee
national Renewal Fund action PSUs for fi-
nancing Voluntary Retirement Schemists,
and investment for certain public sector
projects Nine ten, grants have also been
presented.

Sir, many general points have been
made in this honourable House, but | shall
confine myself only 1o the Demands which
have been placed before this House.

Now, Sir, I willtake up the points raised
by some hon. Members in this House. Dr.
Laxminarayan Pandey, while initiating the
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discussion, expressed concern about the
victims of the Bhopa! Gas Tragedy. Sir, as a
maiter of fact, an additional one lakh victims
are sought to be benefited through these
Supplementary Grants and the Government
share the concern of Dr. Laxminarayan
Pandeya. The Welfare Commissioner has
already started disposing of claims from
affected persons. The process of disposal of
claims is a quasi-judicial process and has to
be done carefully so that the genuine cases
get relic due te them. The Welfare Commis-
sioner is a sitting Judge of the Madhy.
Pradesh High Courn and there is no doubi
that he would dispose of the cases expedi-
tiously and with the required sympathy.

Sir, the second point raised by him was
regarding the National Textile Corporation.
We are asking for additional provision for the
Voluntary Retirement Scheme, and also to
improve the liquidity of NTC. | must stress'
that the retirement scheme is voluntary. In
fact, these demands are related 1o a turn-
around strategy to revitalise the Nation =
Textile Corporation. This includes select e
modernisation, financial and managerig:
restructuring andrationalisation of manpows
through voluntary retirement.

The third point which was raised by Dr.
Laxminarayna Pandeya was regarding fer
tiliser. The Government have taken a num-
ber of steps 1o mitigate the impact of in-
crease in fentiliser prices following the ac-
ceptance of the recommendations of the
Joint Parliamentary Committee. The State”
governments havebeengiven Rs. 340 crores
1o minimise the impact of the increase in
fertiliser prices. In addition, a scheme to
assist small and marginal farmers forunder-
taking various investments has been an-
nounced. This scheme has been privided
with Rs. 500 crores.

SHRI AJOY MUKHOPADYAY (Krish-
nagar). Can the hon. Minister assure the
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House that the fertlliser prices would come
down?

SHRI SHANTARAM POTDUKHE: It Is
very difficult to say at this stage

ShriPanigrrahl ha s mentioned that
Fertiliser Corporation is making losses. In
fact, as required by law, its case is before
BIFR. The workers of the Corporation have
submitted a revival package to the Tripartite
Committee,. Pending afinal decision on the
various alternatives, anon-planloanissouis
ghtto be provided to maintain roduction. Mr.
Panigrahh also wantedto know whether the
supplementary sought for meeting armear
claims which are still pending with the Gov-
ernment when the Government .bolisehed
the Cash Compensatry Scheme. The scheme
as such stands discontinuedfromJune, 1991,

Sir, ShrimatiGeeta Mukherjee has asked
as to where from the money would come to
the Reserve Ban of India and how the Re-
serve Bank of India would give this money.
As the borrowings from the IMF elp overall
foreign exchange position, the Reserve Bank
of India reimburses to the Government the
service charges. This is given by the Re-
serve Ban! of India from out of its own earn-
ings. (Interruptions) The hon. Member has
Iso sought to now why we did not provide for
this orininally

SHRIMATIGEETA MUKERJEE: WhAt
about my pointed qestion | wanted to know
whether the RBI will give it from its own
profits or just by printing notes.

MR. CHAIRMAN: Let him complets his
reply

SHRIMATI GEETA MUHERJEE: Sir, |
see your protection. He should ansser that
requestion.
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SHRI SHANTRAM POTEDKHE: Tere
is no cash oiflow from the Government of
Indla.

Group of companies. Inthis case, assis-
tance is being provided to meet stattory
payments and also to spport a Volunatry
Retirem,ent Scheme.

Abuot Vigyan, Bawan which the hon.
Member has raised, it is hoped that the
Vigyan Bhavan complex willbecome opera-
tive of next April. it is true that Rs.20 crores
will be requred this 'year. Rs. 5 crores have
already been provided in the Budget. R. 6
crores is likely to be made by reapporo-
prioation. The-difference ot Rs. 9 crores Is
being soght through the spplementaries. |
would not like to take much of the time of te
House.

About the other points made by hon.
Members, | will try to Inter-act with them
(Interriptions)

[Transttion]

SHRINITISH KUMAR: Expenditure on

. Ministers (/nterrption) Plese say something

about this expendiure of Rs. 19 crores. Will

‘there be some cut in it?

[English]

SHRI SHANTARAM POTDIKHE: ap-
peal to this han. House to pass the Supple-
mentary Demands for Grants (General)
1992-93.

MR. CHAIRMAN :1shlinow put Supple-
mentary Demands for Grants {General) for
1992-93 to voth. The qestion is; .

“Thttherespective spplementary soms
notexceeding the amounts on Revene
Accounts and Capital Accounts shown
in the fifth colm of the Order Paperbe
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granted to the President out of the
Consoidated Flund of indiaato defray

the charges that will come in course of
payment during the year ending 31st
Marc, 1993 in respect of the following
demands ‘entered ifi the second col-
Jumnthereof.” '

Demand Nos. 5, 6,9,11, 15,24 27, 43,
47,51,52,63,67,71,72,73,77,78,78, 79
and 81.

.The motion was adopted

16.17 huors
APPROPRIATION (NQ.5) BILL", 1992
[English]

THE MINISTER OF STATE N THE
MINISTRY OF FINANCE (SHRI SHAN-
TARAM POTDUKHE):Ibegto moveforleave
to introduce a Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fune ofindia for
the year 1992-93.

" MR. CHAIRMAN: The question is :

“That leave be granted 1o introduce a
Bill to authorise payment and appropriation
of certtain further sums from and out of the
Consolidated Fund of Indlafor theyear 1992-
93.*

The Motion was Adopted

SHRI SHANTARAM POTDUKHE: | in-
troduce the BilL*™

Mr. Chairman: The Minister may move
the motion Yor consideration. “
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SHRISHANTARAMPOTDUKHE: Ibeg

to move:

“ That the Bilf to authorise payment and
apppropriation of certain further sums from -
and outof the Consolidated Fund of indiafof
the year 1992-83, be taken in to considera-

" tdon.”

MR. CHAIRRMAN: The question is:

*That the Bilito auythorise payment and
appropriation of certain futher sumg from
and out of the Consolidated Fund f India for
the year 1892-93, be taken into considera-
tion®

The Motion was adopted

MR. CHAIRMAN: The House will now

take up clause-by-clause consideration of
the BilL

“That clauses2 and 3 stand part of the
BilL" '

MR. CHAIRMAN: The question is

That the Schedule, clause | the Enact-
ing Formula and thefong title stand part of
the Bill

The Motiormwas Adopted
The Schedule, C

Formula andthe long
Bill

se 1, the Enacting
le were addedtothe

SHRISHANTARAM POTDUKHE: ibeg
to move:

“That the Bill be passed.’

MR. CHAIRMAN: The question Is:

Publlshed?nGweo! re Extraotdinary Part-ll, Section2, dated 22. 12.1992
**Introduced/moved with the recommendation of the President.



